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CENTRAL SALES T A X  (AMEND­
MENTS BELL*

The P tp rty  Minister o f  Flmutoe 
^Bferf B. K. W tapit); I beg to m ove 

tor  leave to  introduce a Bill to amend 
the Central Sales Tax Act, 1956'.

Shri BJuraelia (East Khandesh): I 
rise on & point 61 order.

The point o f  order is that under 
rule 72 of our Rules the Bill should 
have been circulated first to hon. 
Members before hon. Members can be 
called upon to say “ A ye”  to the motion 
o f  the Minister in  Charge o f the Bill.

On the last occasion, Sir, I raised 
the same point of order when you 
were pleased to say that any Member 
w ho desires a copy o f  the Bill can 
get it from  the Notice Office. Today 
I went to the N otice Office and I was 
told that I cannot get the Bill until it 
■û i been introduced.
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Now let me turn to rule 72. 
will observe that it says:

“ If a motion for leave to intro­
duce a B ill is opposed, the 
Speaker, after permitting, if he 
thinks fit, a brief explanatory 
statement from  the member who 
moves and from  the member w ho 
opposes the motion, may, without 
further debate, put the question:

Provided that where a motion 
is opposed on the ground that the 
B ill initiates legislation outside 
the legislative competence of the 
House, the Speaker may permit 
a full discussion thereon.”

N ow if I have not got a copy of the 
Bill, how do I know whether the 
proviso to rule 72 has been transgress­
ed or  not?

M r. Speaker: I agree with the hon. 
Member. I have directed the office to 
m ake available copies o f  Bills even 
tj*for* the motion fo r  leave to intro- 

‘ a Bill is made in the House. They
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have got a  right to  oppose it even in 
the first stage, though the convention 
is—except in exceptional cases— not 
to oppose in the introduction stage.

I certainly see the point o f the hon. 
Member and do direct office to place 
as many copies as there are Members 
in this House so that they may take 
those copies and come prepared 
either to grant leave to introduce the 
Bill or oppose it. It is open to them 
to do as they like. I shall certainly 
make copies available.

Shri Bharudha: I am thankful to 
you for your ruling, but may I point 
out that the Bill which is sought to be 
introduced now, the Central Sales Tax 
(Amendment) Bill, is a bulky, con­
troversial and complicated one and 
seeks to make changes in the Central 
Sales tax and it may not be possible 
to find out within half an hour 
whether the legislative competence o f ' 
this House is transgressed or not?

Mr. Speaker: Normally, any motion 
for leave to introduce or any other 
motion o f a similar nature requires a 
notice o f two days. This difficulty 
w ill be solved if along with the notice 
copies are made availahle to hon. 
Members so that these two days would 
be sufficient for them to go through 
the measure and make up their mind 
to support or to oppose. I shall cer­
tainly see that along with the motion 
which requires two days notice, copies 
are made available in the Notice 
Office. I do not want to take hon. 
Members by surprise. Let every hon. 
M em ber go and read the B ill and 
come prepared either to oppose it or 
support it.

Shri T. B. Vittal Kao (Khanunsm ): 
So, this motion w ill stand over fo r  
tomorrow, by when copies o f Bill* 
w ill b e  made available.

Mr. Speaker: On this occasion I 
•hall put it to  the House.

The question is:
•That leave be granted to introduce
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a B ill te  « m « a d  the Central Sales 
T ax A ct, 19S6*

T he m otion  w as adopted'.

Shri B. R . Bhagat: Sir, I introduce* 
file Bill.

R A IL W A Y  BUDGET— GENERAL 
DISCUSSION— contd.

M r. Speaker: The House w ill
resum e discussion on the Railway 
Budget. Shri Feroze Gandhi w ho was- 
in possession, o f the House w ill
resum e his speech.

Shri F eroze  Gandhi (Rai B areli): 
N one o f the Railw ay Ministers are 
present.

The M inister o f  Parliam entary 
Affairs (Shri Satya Narayan Sinha):
Points w ill be noted all right.

Shri Tyagi (Dehra D un): The
M inister must be  sent for.

Shri Feroze Gandhi: Mr. Speaker,
this has been a year o f  unpleasant 
surprises for a ll o f  us, a year w hich 
shall perhaps go down in history, 
though for  different reasons. N ow
that every pocket has been picked, 
m y advice to the Railw ay M inister is 
that he can very w ell do away with 
all the sign-boards hung over ticket 
w indow s declaring “ Beware o f  P ick ­
pockets” .

Sir, I w ould m ake an immediate 
reference to the Report o f the Rail­
w ay  Board that has been submitted 
to Government, and I take objection  
to the manner o f its submission. It 
gives the names o f the Railway M inis­
ter in 1955-56, Shri Lai Bahadur 
Shaatri, then com es Shri O. V . A lage- 
san, then the R ailw ay B oard and 
R ailw ay Officers. It is a pity that 
the name o f the Parliam entary Sec­
retary to the M inister o f  Railw ay has 
been omitted. (A n  Hon. M em ber: 
Sham e). I think he has done excel­
lent w ork  as Parliam entary Secretary 
to  the M inister o f  Railways, and his 
nam e should have found a place there. 
And, after all, h e  is the sole survivor

o f  th* w reck  on  the M inistry o f Rail­
ways. His nam e should have found a 
place in this Report.

* I*.
Sir, the year under review  m arks 

the com pletion o f  the First F ive Y ear* 
Plan on  the Railways. H aving spent 
a sum o f Rs. 424 crores it should be 
w orth w hile  to take stock o f  w hat w e 
have achieved. In the Second Five 
Year Plan w e are going to in ject a 
further sum o f Rs. 1125 crores, which 
is m ore than the total capital invest­
ment in a hundred years on the Indian 
Railways. The total capital at charge 
is a littie over a thousand crores o f  
rupt.'03. W e are goinp to spend another 
Rs. 1125 crores. And w e have to see 
what w e have achieved in the First 
F ive Year Plan.

I w ould just m ake a casual refer­
ence to railway finance. The ratio o f  
total receipts to capital at charge 
is falling. It has com e down from  
32-6 in 1955-56 (that is, the accounts) 
to 30' 9 in the 1957-58 budget. TFiat'*' 
is, the ratio is declining. A nother 
aspect o f expenditure is that the total 
expenditure is rising faster than the 
total receipts. I think the time has 
com e when w e should keep an eye on 
the w ay expenditure is increasing 
year by  year. The total expenditure 
in 1955-56 (accounts) was Rs. 220-99 
crores. It has risen to Rs. 258 crores 
in 1957-58. That is all that I would 
like to say about railway finance.

I would now  like to exam ine the 
First Five Year Plan and the results 
that w e have achieved. Personally I 
think something seems to have gone 
w rong som ewhere and w e have not 
achieved the desired results as far as- 
haulage o f  goods-traffic goes. There 
has been in the First F ive Y ear Plan 
an expenditure on rolling stock o f  
Rs. 242 crores, and a substantial 
amount has been spent in the replace­
ment o f wagons. The m anner in whictf* 
the wagons have been replaced seems 
to be defective. N ow  that the Plan 
is com plete, w e can see exactly  w hat 
has happened. Before I explain this to  
you  I w ould like to mention that four- 
fifths o f  the traffic is -moved by  broad

•Introduced with the recommendation o f  the President.




